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* IN  THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI 

+  ITA 188/2006 

 COMMISSIONER OF INCOME TAX DEL  ..... Appellant= 

    versus 
 

 RAMESH CHANDRA SABHARWAL   ..... Respondent 

48 

+  ITA 1449/2006 

 COMMISSIONER OF INCOME TAX   ..... Appellant 

    versus 
 

 RAMESH CHANDER SABHARWAL   ..... Respondent 

49 

+  ITA 746/2008 

 RAMESH CHANDER SABHARWAL   ..... Appellant 

    versus 
 

 COMMISSIONER OF INCOME TAX DELHI VIII ..... Respondent 

50 

+  ITA 747/2008 

 RAMESH CHANDER SABHARWAL   ..... Appellant 

    versus 
 

 COMMISSIONER OF INCOME TAX VII  ..... Respondent 

51 

+  ITA 748/2008 

 RAMESH CHANDER SABHARWAL   ..... Appellant 

    versus 
 

 COMMISSIONER OFINCOME TAX VIII  ..... Respondent 

52 

+  ITA 749/2008 

 RAMESH CHANDER SABHARWAL   ..... Appellant 

    versus 
 

 COMMISSIONER OF INCOME TAX VIII  ..... Respondent 

53 

+  ITA 771/2008 

 RAMESH CHANDER SABHARWAL   ..... Appellant 

    versus 
 

 COMMISSIONER OF INCOME TAX VIII  ..... Respondent 

54 

+  ITA 776/2008 

 RAMESH CHANDER SABHARWAL   ..... Appellant 

    versus 
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 COMMISSIONER OF INCOME TAX VIII  ..... Respondent 

55 

+  ITA 785/2008 

 RAMESH CHANDER SABHARWAL   ..... Appellant 

    versus 
 

 COMMISSIONER OF INCOMET AX VIII  ..... Respondent 

56 

+  ITA 790/2008 

 RAMESH CHANDER SABHARWAL   ..... Appellant 

    versus 
 

 COMMISSIONER OF INCOME TAX   ..... Respondent 

57 

+  ITA 799/2008 

 RAMESH CHANDER SABHARWAL   ..... Appellant 

    versus 
 

 COMMISSIONER OF INCOME TAX VIII  ..... Respondent 

58 

+  ITA 800/2008 

 RAMESH CHANDER SABHARWAL   ..... Appellant 

    versus 
 

 COMMISSIONER OF INCOME TAX VIII DELHI..... Respondent 

 

Present:  Appearance not given.  

 

 CORAM: 

HON'BLE MR. JUSTICE S. RAVINDRA BHAT 

HON'BLE MR. JUSTICE A. K. CHAWLA 

   O R D E R 

%   08.10.2018 

 

 At the request of the counsel, these matters are not taken up for 

hearing.  Let the matters remain on board. 

 

 

      S. RAVINDRA BHAT, J 

 

 

 

      A. K. CHAWLA, J 

OCTOBER 08, 2018/rc 
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